
OA 144/91 & OA 145/91 

J U D G E M E N T 

I AS PER HQN'BLE JUSTICE SHRI V. NEELADRI gAO, 
VICE-CHAIRNAN j 

Heard Shri T. Lkshminarayafla, learned 

counsel for the applicant and also Shri N.V. 

Ramana, learned standing counsel for the res- 

pondents. 

The applicant in .both the 01,s is same. 

As some of the facts are common for consideration 

of these two OAs, they can be conveniently dis- 

posed 	by a common order. 

The applicant who was working as coniden-

tial Assistant in Guntakal Division was transferred 

as Sr. Stenographer to the CMA office, secunderabad 

by order dated 13.9.90 and the order reverting 

the applicant as Sr stenographer was passed on 

17.9.90. The applicant filed OA 144/91 praying 

for diredtion to the respondents 1 to 3 to 

restore the applicant to the post of Confidential 

Assistant and to re-transfer him to Guntakal 

Division. OA 145/91 was filed praying for 

declaration that the order of promotion of Respon-

dent54 & 544 illegal and for declaration that 

be is entitled to the post of Confidential Assis- 

tent. 

During the pebdency of these two OAs, 

the applicant was re_transferred to Guntakal 

Division as senior stenographer. In view of 

the same, the applicant is not pressing the 

II 

OAs. Accordingly, the OAs have to be dismissed. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

C 

HYOERABAO BENCH : AT HYDERABAD 

OR 144/91 & 145/91. 
	 Ot. of Order :29-3-94. 

H .Ponnusuamy 

....Rpplicant in both CAs 

Vs. 

Union of India rep. by the 
General Manager, SC Rlys, 
Rail Nilsyam, Sec'bad. (AP). 

Chief Personnel Officer, 
SC Rlys, Sec'bad. (AP). 

Divisional Railway .Manager (Personnel) 
SC Rlys, Guntakal, Apantapur District (AP). 

Shri N.Neelakantafl 	
• .... Respondents in GA' 144/91 

Union of India rep. by the 
General Maiager, SC Rlys, 
Rail N1layam, Sec'bad (AP). 

Chief Personnel Officer, SC Rlys, 
Sec'bad, AP. 

Divisional Railway Manager (Personnel),.. 
SC Rlys, Guntakal, Anantapur District (AP). 

Shri C.Rangaswarny 

5, Shri N.S.Janardhafl 

Counsel for the Applicant 

Counsel for the Respobdents  

..•.Respondents in OR 145/91 

Shri T.Lakshminarayana 

Shri N.V.Ramana, SC for Rlys 

CORAM: 

THE HON'BLE JUSTICE SHRI V.NEELADRI RRO : VICE—CHAIRMAN 

THE HONBLE SHRI R.RANGARAJAN MEMBER (A) 
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5. 	But during the pendency of OA 144/91. 

the applicant was perthitted to continue in the 

duarters allotted to him in Guntalcal. lt is 

now stated that the respondents 1 to 3 in GA 144/91 

may e restrained from collecting penal ient for 

any period. As it is: a case of re_transfer 

of the applicant to Guntakal Division! on conside-

ratifl ofhis representation and the applicant is 

not pressing these two OAs, in view of that re-

transfer, we feel that it is not a case where 

penl rent has to be collected especially when 

the] applicant was allowed to continue in the 

qater5 in view of the Interim order of this 

Tribunal. 

6. i 	in the result, OA 145/91 is dismissed 

as withdrawn. OA 144/91 is also dismissed as 

withdrawn.but aespondent5l to 3 are restrained from 
/ 

collecting penal rent in regard to the quarters 

inlwhich the applicant was allowed to continue 

in view of the Interim orders of this Tribunal. 

No costs. 	 - 
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Court Officer 	 -- 	t 

j 	- 	
• 	etr1 Admihistrative TribuDS 	 - 

Hyderabad Bench. 	
! 	: 

Hvderàbad- 	! 
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•- 	:- 	•• 	• 	- I 	- 

The seneralt Manager, Union at India, 
s.C.B1yS, Railnilayam, secunderabad. A.P. 
The Chief !ersonnel Officer, s.c.Qys, secunderabad A.?. 
The DivisiOnal Railway Manager(PerSOrlflel) 

S.c.RlyS cuntakal, AnantápUr Dist.A.P. 
Q! copy.-t4 Mr.T.LaicshminaraYafla. AdVOCate,'CAT.HYd. 4.

5. One copy to Mr.N.V.Ramana. AC for RlyS. CAT.Hyd.. 
6. One opy tbI4braiy,'CAT.1Y& 	- 

one spare .ôopy. 

nvm 
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